»s PLT

Industries  (Development  and

Regulation) Act, 1951,

[Placed in Library. See No, LT—

8534/84).
® (i) Acopy of the Audited Ac-
counts (Hindi and Emglish
wersions) of the National
Federation of Industrial Co-
operatives Limited, New
Delhi, for the year 1978.79

(@) A siiemem (Hindi and Eng-
lish versions) regarding Re-
view by the Government ob
the Accounis of the Natinoal
Federanion of lodusinal Co-
operatives  Limned, New
Delhi, jor the year 1978-P,

(5) A staiemem (Hindi and Emglish
wersons) showing reasons for delay
in laying the papers mentioned at
(4) abcve,

[Placed in Library. Sce No. L1-
3555)84).

Notifications under Drugs and Cosmetics Act

KUMARI KUMUDBEN M. JOSIlL
1 beg to lay on the Table ;—

(1) A copy of the Drugs and Cowne-
ticy (Sesond Amcndment) Rules,
1984 (Hiodi and English versions)
published in Not fication, No.
G S R, 33I(E) in Gazetie of India
dated the 5th May, 1984, under
section 38 of the Drugs and
Cosmetics Act, 1940,

{» Acopy of the Notification No
G 8.R. STI(E) (Hind: and English
vermons) published in Gazetie of
India dated the 23rd July, 1983
prohibiting the import inww India
of certain drugs mentioncd in the
notification, issued under section
10A of the Drugs and Cosmetics
Act, 1940,

(3) A copy of Notification Ne. G S.R
578(E) (Hindi and English ver-
sions) published in Gazette of
India daied tbe 23rd July, 1983
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prohibiting the manufacture and
sale of certain drugs mentioned i
the notification, issued under soc-
tion 26A of the Drugs and Cos-
metics Actr 1940

[Placed in Librury See No, LT—
855+/84).

Notiications wnder Central Execise Roles

THE DtPUTY * INISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY) : | beg 10 lay
on the Teblc a copy of Notification No,
G.S.R. S¥(E) (Hindi and English ver-
sions) published in Gazette of India datcd
vhe 28th July 1984, togcther with an ex-
planmory memorandum regarding esemp-
tion o waste of metaliic yarn from the
whole of the excise duty, issued under the
Cen ml Excise Rules, . 944, [Placed 1n Lib-
rary Sese No LT.8557/84),

12,18 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I have
to repont thw following message received
from the MNecretary-Geperal of Rajya
Sabha ;—

*ln accordance with the provisioas of
rule 127 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed to in-
form the 1.ok Sabha that the Rajy
Sabha, at it sitting beld or the Bi
August, 1984, agreed without any
amendment to  the Levy Sugar
Price Equalisation Fund (Amend-
ment) Bill, 1984, which was passed
by the Lok Sabha at its sitting
held on the 24th July, 1984."

12,19 brx.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Situation arking out of reporied bomb blast
8t Madras Alrport killing a pumber of
persons and Causing damage to airport

SHRI K. MAYATHEVAR (Dindigul) :
Sir, In the calling-attention motion, 0o~
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body's name from Tamil Nadu finds a
place,

MR. SPEAKER ;I cannot help it,

SHR1 RASHEED MASQOD (Saharan-
pur) : 1 call the atteation of the Minister
of Tourism and Civil Aviation to the foll-
owing matter of urgent public importance
and request that he make a statement
thereon : —

-

“The reported bomb blast at Madras
Airport kitling a number of persons
and the damage caused to the air-
port and the steps taken by the
Government in the matier,”

12 20 hrs.

[MR. DEPUTY-SPEAKER in the Chair.)

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION(SHRI KHURSHEED ALAM
KHAN) : On 6th August, 1 made a state-
ment in the House wherein | had briefly
indicated the sequence of events which led
to the unfortunate incident which occurred
in the arrival hall of Mudras Airpott on
the night of 2nd August, 1984, [ had
alko informed the House that the invesli-
gations by the State Police authorities had
commenced and that the Government had
instituted a separate high-level inquiry by
the Director General of Civil Aviation
with ihe following terms of reference :

(a) To ascerwain the circumstances
leading to this incident,

(b) To determine whether on receipt
of informatioa of the bomb threat,
the personnel on duty of the vari-
ous conicnrned agencics at Madras
Airport discharged their duties and
responsibilities in confirmity with
the prescribed procedures and with
the urgency warranted by the
situation,

(¢) To examine and review the ade-
nuacv of the existing sysiems and

SRAVANA 18, 19506 (SAKA)
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procedures to deal with such situa-
tions and to make recommendations
for effecting improvements thercof
with a view to making them more
effectiver,

The State Police investigalion is being
carried out at a high level, under the direct
and personal supervision of the Director
Geaceral of Police, CID, Tamil Nadu,

The latest reports from the Government
of Tamil Nadu indicate that the incident
has resulted in the death of 29 persons
and injuries to 38,

SHRI ATAL BIHARI VAJPAYEE
(New Dethi) : Why didn't you visit Mad-'
ras 7

SHRI KHUSHEED ALAM KHAN :
I Suppose, you must have read in the
newspapers that 1 did visit Madras. 1
made a reference to the visit in the first
statement that 1 made when perhaps you
were not here,

After the statement was made on the
floor of this House on 6th August, 1984,
T have mide a further study of the situa-
tion through reports received from various
agencies, From these reports it appears
that some of the key personnel who are
responsible for controlling and managing
a situation of this gravity prima facie have
not responded to the situation with the
seriousness it warranted. Wherever there
has been a prima-facie indication that the
responses have been inadequate and the
officials concerned have failed to carry out
their functions witk the speed and efficie-
ncy expected of them, action has already
been initiated against them by the concer-
ned authorities.

As the Members must be aware, when
explosives are suspected o be in any con-
tainer or are idenufied, they have to be
handled only by eaperts, Accordingly
when the first information to the effect
that two suitcases detained by the customs
authorities at Madras airport, contained
explosive material, was received, the Air-
port Officer (Operations) informed Shri
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(Shri Khursheed Alam Khan] o

Shiv Prasad, Deputy Chief Controller of
Explosive, on telephone immediately, Ins-
tead of immediately leaving for the airport,
Shri Shiv Prasad, it is reporied, expressed
his imability to do 3> on thas plea that he did
oot hive a transoort, The Airport Officer
immediately arranged for a transport but
when it reached Shri Shiv Prasad's resi-
dence, he diverted the transport 10 the resi-
deace, of his subordinate officers, namely
Shri P.B. Yedla and Shri G.M. Reddy,
Deputy Controller of explosives and did
not comz to the airport The two sub.
ordinate Officers could arrive at the air-
port only afier the explosion had occured,
Primna fuc ¢, it s evident that Shri Shiv
Prasad did not respond to the call with
the speed and desparch warranted under the
circumstances. As this is & serious act of
ommission on his part, he has beea placed
under suspension peading an enquiry,

It has also been reported that the Gen-
eral Manager of Madras Airport was also
informed on teiephone of the thret of an
explosion. I is reported that s family
members did not coavey the message to
him as he was indisposed and resting. It
is, however, confirmad by [AAl that he
has not been keeping sound health for
some tims and had appled for lcave pre-
paratory to retirement, This 18 a key
position with respoasibilities involving
stresses and strains. He has, thercfore,
been relieved of his duties with effect
from 8th August, 1984,

The reports received by the Govern-
meat r:garding lapse on the part of ihe
Airport Security Police have been brought
to the notice of the Chief Minister, Tamil
Nadu, for suitable action,

The Director General of Civil Aviarion
Commenced the enquiry on Bth August,
1984, | bave instrucicd him to compicte
the enquiry with utmost expedition. All
the concerncd agencies have also becn
instructed to fully co-operate in the eng-
uiry Exemplary disciplinary action will
be taken against all the officialh responai -
ble for ncgligence and inert responses on
the basis of _the findings of the enquiry
institused,
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The International Airports Authority
of India have made an exgratia payment
of Rs. 20,000/« on 6th August, 1984 to
the wife of the deceased fire operator,
Shri Jesudass. An ex.gratia amount of
Rs. 50.000/-has also been sanctioned by
Government to the families of each of
the three deccased Customs Officials, The
Goverment is a'so considering the ques.
tion of providing employment to the kith
and kin of the devcased officials in accor-
dance with the prescribed rules -~

As | indicated ‘to the House carlier the
domestic air services at th: uirport have
continued uninterrupted, The interna-
tional services which werc suspended from
3rd morning have also been restored with
effect from 6th August 1984

Handling of international  passengers
and their registered baygage has b.en
arranged ia  the custing internatiooal
arrwval hall after segregaling Llhe area
damagzed by the blast and annexing the
vistors' area to accomnmodate the Cus-
toms counters for clearance of passengers,
20 Customs counters have been provided
as ugainst 24 which existed prior to the
incident Two Hecalth Counters and 3
Immigration counters have also been
provided A sharmuana has alse been pul
up for passenger facilitation and adequale
hghting and fan armangements have
bcen made,

Entry of visilors o the international*
and domesiic concourse has been suspen-
ded until furither notice,

The estimnted damage to the Intermn-
tional Arnival block of the 1erminal build-
ing is of the order of Rs 2% lakhs and an
area of sbout 620 sq. m's has been exten-
sively damaged as a result of the explo-
son, 1AAI is taking rmmediate steps
10 repair the cxtensively damaged arca.
The plans will be finalined in the next
week or 30. | have direcied the JAAL 0
underiske and complete the repair work
with utmost expedition.

Io conclusion, I would like 1o repeat
my apresl to the Members not (0 apeﬁt:
late on the designs and motives bebin
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this tragic incident since any assumptions,
in the absence of established facts, could
only be misleading. Sinee the enquiry
has already been instituted by the Govern-
ment, I would request the Members to
bear with me patiently till the enquiry
and the investigation have been com-
pleted,

oY TR wgr @ ggavy e
#YF7 ArEE, AR aga  s0d el 7
ofY mafz wram & gqrga § o &
A7 g7 gAY A g 1 feraa a0
Y § &Y7 TH FATA B 9T & QT
oAy wrgs gt @ fie wmaz g A
waea 37 97 mfaw ar af W
a1 TANT SEREa & nf  IEH
A oW few AfY €t fs
7z wgw ®T ¥ wifw @
fis ¥y S ¢ Y pelww # aumw

areqey & fasdarT § &Y SAEY /AT ‘

SRR LR C I LA
g § go fra aga & ot qelz sEw
at & ma o% aredt € fewfia @
fag nar @1 qE WA X FRE K
gaifaw 41| IRA HAE] §IW &
a7t @ §8 4 WHAT & M7 azANal
¥ Y | 79 TrearEr 9T AT AW
@i ags 7 Ias Qe w7 fean
#feq InaY qiw pREza UF & g,
o FrgeY X FEA § A @ i
it ey & gt famw fafaee A oiw
shidiza O« oy g, a0 W wxA
N FyN & arr wgi 29 wiefwal €
AIF Wy @) o, Ayt 9T AYAIG qal
w), fme) §YE ot af 8, fac g
aag & o) WA ¥ gre WA o fe
ZamR fegidiz & @) & 3% agre
§ ook qedt A fewrf, Ia% faws
e wriaTa) ag) ¥ | AN AT A9
aEA o) HT IR AP § INI|A
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FFAT 4T AT gAIT Qg & faen-
qr7 AW ard A g frae few
3N %.8 gl g fRmrf ol az-
frendt g go% 91 33 § fF I&
7 fzarx arr wiafaat Y qar }[|JH
arry gadt feand 1 wi9F Sard @y
&7 qz7 | 99T ¥ WY a7 AGY qqAT
fr fraymiz gEe #1 g9 a@
tfaar fem gqa & ? w53 Fige ad”
st fasafi g afFmeadogn &
Regad 97 &, § QA ad
qUAT 9EAT § | AF¥ 97T HTYA @I
ag axa® fear @ fF 9 awsT |5
faaz qv wmwr gg tfoer fam o€ @
fraridl 7s8 W@ & faad aeaw
cwmeAifoey 1 dfE= gnd wfaar
az g fe wroaY oz gfaar g auwe
15 faaz gz agh, afew g awsT |5 fawe
q7 faa & @ | S TET FT TGS AR
q1AT 91 IRF 40-45 oAz arw wew
ag tfrar e | afgq gu aqwst &
ara A% w9q & | quz ag fqar
qroF! 9 ITXL |5 faaz gt faw 7%
§1 q% Y AW T TFGEIAT 10 IFFL
57 firaz g gam 1 €F AT AW T
¥1 Z1SH HI9¥ QIF 4T AT TTAR
1wl % &=y W & wF &9r
swa 4 ot i ag) q=g af

g A wigEr ard Al &) gfar
fsr 1€ 4t & CaIE 9T q I3 @
Zu & Wl IAF wRT AW § 1 AW
Ao FOe & S ¥ g g e
gt ar W T T A9 gFar 4f . #
gz @t mA swar f fF wIT vAR
wng migw g A fe wah a7 I
@ g atv 9w agEl &y et o
¥ qu A & A gEw arE e
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[« iz 7z
" wwE W g AR S Bl
afeT e s X 7 fas @@
ng} varar fe at & I A §, afew
‘g 3 qaran e fee g 9w §,
IAECT @7 § W I g A Afaw
T g § ITET ATAT ¥qT § | €A "I
STHTAT Atz & wwwm g fe 0w
qIget A 81 Y faak 9rq gaw
BN, a7 37 ¥¥a) ®Y Wy fgaz A
AT T IT ANE-A g2Ar A€Ar
aqr ) 917 fyar & I gageifasy
9 31X 31 QrEAIfasT § e
o £ T@Y | FqT ATIA qF ATINY
T XY geN f5 Fag qwnt ®
gErAifaay W g g IT awl W
Iq g A g1 fem wra faar o8 wa
Nawfeafeaiandaragn g, ¥
nageATE N g1 AL DA WY A A ¥
g WY &7 A A ) I¥ IR T
et g fe Tt & am § @
7 a¥AT #) agt 7 gz frar amn
urgy IAE fegwy Ay & |1t
qusaT argw d w foqr @ am
feegmar &) g w3 a1 P ¥ 39
¥ I YT WOE) ¥ AT A
fox ot fe ) Ao frgram 8§ @ 13
Parw @R TR WU AU 9%
ag a7 au% § A At fr umd I
“ a3} € feqrdr mIx v wT AN-
T FrIw O a9 o fzar 7 g 3w
N e AT AT ¥ 743 ¥ qifn.
faxyadl Y ? a2 97 Al A
q¥ 0 R, AFT IARY TA AT qAWAY
a1 | #1973 7z ZY fear ) A9y A Q
%% ¥ fag ag frar fs faxgaiz w
AN v 30 D wr @Y
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ao ¥ N gusy §, yErEdr wre
@, g T e & T S
Mg T AR X g amA ¥ frm
A fag ag ¥ 21m ¥ fzar, Iaa
X 7gd g AfY 1 a%d | quIEr
¥ A qgaae w yfasr g oy
qgr 9T 9 W gT ¢ qg @Ay
aYFie Ta 9 fe @ faad) agfaga
O wr wifge di, sy WY @ ot
ZHGE w19 qg% qa qigy 8 e
¥ g9 qran § o7 IwE wi
2 ¥ AT AW %A g XqA AZH 0Oy
) gt azfaqn & A fear aar,
w7 3a% @i oawH A fagr =
g%q7 91 &1 us. M IAW a9
w3 & fag Yt A1 AW i cE
TFT 97 WAl ¥ w7 & fyar aar
Ay Igia oy X af fear am
v § arer s AW faar 7 ge
z1 faqz % AT HAAT & 947 B fwqr
amr wifgr 91 | W1 g @A W
AmAr A A 92 § anw & fed)
f1 ®Y7 & FAYT W ¥ wT ;AT A
A%AT 91 | INAY /Y& 9w fear W
E%AT q1 HYT IT AR F1 AATA  FE
agT ¥ g1 AT AKAT Q14

T 3a af fam Afea fedt
gl 3 M AW feqrde 7w &
ZZTHT MITRAA WA § TWT | ¥ IA
%1 wferarr aft @1 fe ag gaw) q27
¥ v w7 Afex ww sar @ @t
wix A ggon gx avgwx HfE
N FTCH forret & w1 Ik
ATTET 7F §8 KTy | ) av y, 8
® yarar g At ko Ay A,
14 Y, 7% wu qigw, g7 53¢
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wft 8 | Ha aqrw qifwaTiz £ e
@, AW § ¥AT @, WA WA
&% 7 @, AfeT g9 g7 A€ gt
FEY AT | TgF ¥ TN WY gHT wgA
ge g1 § fe s ®E gurdy @Y 9
T &) 7 A ¥ fgryaw &Y gRAA
973 A A 3 & g ) A
wgar § | wEr wm & fag moer
frena & w731 g o mefafees o

99T § agf o=y sm & fau dnd

feu ar & aff g7 & & fao wr
Y 2AY gl ) IR wT WS A €
aft fear aYx wva gawr fezay @
AT ®Y TATAm & 1 emr gadY &Y
qAT ETH & WIAT GRIZ WY ¥ oory
areeY anar & v sy § e afag,
W avg ¥ OEHTAA g ava 2ol
A R AT ¥ A ¥ WA
ot WAt Rt & @ ¥ 3EEr
rawd &T 2a ¥ f® agi sigmy
I9%) WY fa% §@E s ¥ § ) 32
wizfral o1 wifaq, gaer A9 faw
AejE wT B4 uw M@ W A
| @1 A% GOET §izT § mE T AT R
&Y F1y Ik § Pz wie zw g, afq
TAEY N1 GEENA & a7 4 F@uw
Tg 97 9T AT 6 g & € A
TN INET AT € YRR & NG gAv
ifgy a1 | 7 mg N d1 faquE
o, agi AW wT WA P AT 0%
urrdt wg fs & @ aff wisan ) w40
Ty wrm ) AT I A9 RET ¥

Fyrug @ 43 iy § fs gna awr
sTfear g

T wil Wy gewd, Q@ @
WA ¥ qay sovar fasdra b, Iaw

A TR frar a7 | g7 v ¥4
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aft foar | & ag @@ WAt § fF gie
oNaYE & @0 I ger g aw A
Afer gr aw Y quEEAw FT F A
ST T ¥ &) T IR 4T AG N
ot BT ¥ 1 @) Awar ¢ fE a9 gEan
T grar ¥ Y T g, IUFT AAL
aTowY ¥i7 § wwAy gar | afET oF
I &7 79 FT A%A 4 g7 a0 Ag
%7 g% § ? AgE 9¥ g NG qAE-
¥z ¥Y syargr 3 | FrIEEdEY QA B
g faad gru g gdmdic s & b
FAT GATEZ AT N P, GO AT G &

&Y #r A19 ag A A FT AW G

f& qorzaw wiw & @W o g M@,
I wA WG, agi I AW FT @A
¢t aw %z wEar g1 UG QM F
g gWT? FT W R AAE AT
aEg 3 ? s gwd gt @ EA
ar gu g & fow  gard-agl
% sy @ gfaer & s ?
g efa @ & st fs el amaEy
FAf 71g 9 N LITFT W
afeT, 32 oA & q@ qTRF
fag 91f wam ag fFar mAm fF
Gat ag ¥ gF ard W Al aTg W
«F T | AR, T TG T AW
faaht & 1 9z, 8 TAHT 15 T 9%,
gl g awwt |5 fraz a7, gl g
a3%< §0 faz qo WX St 0 I
st 90 faae gt wfafes gEan
wroe) faadt T8 1 AT g @ @
f swrew fafreze &Y diz 9T oF fesar
tm%mgu’ttaa fesg & ®AT A9
¢ o7 wt wea faar g gargR
qar Aifwa fr agt ¥ 9T q% F AW F
feadt 37 s ? @ faaz @ W
W< EXA ARG § ISTHTH THM 1 &
% ¥ arz wrewt gaArg e @ o
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[ witz 7g7]

Frard H &Y ag Y wrar y fw 10
Fx¥7T 40 F39z 92t woaer efaen
&g ) gfaar 3 g am
A wiff wvar g fv fedy
g & FqA1Z A & T qW Iy
Ffe arg ag wfiw w33 ¢ fe fedl
A%g § ag FW HIT q¥IAS QAT
wrfge | aaw @ = &A1 fr e g
fagt & ;1 & w7 s Y o §?
w9 & wsgaa ugzw ¥ fygeas ox
AT grar &3 ow wEY fAam @
G f& st wgi AT WA F FwA A
wWE 7 1A ¥ femamy Fiit fie
& wmai ot fuamiEr<g oA
sragai agar sy &3 qarm fe
sgram AT §? Mg ow <aigsy
w9 faz & | 1) TE ww W
% gy AgY § fanw ag mww P W
fe =% 1y w1 W7 dex a1 @ §?
& gg arm gafao sz g § waife g
WITA § WGET FYA X @5 AW
s § ¢ agE qrg vy snaT ar
s ol § fand A i YA v
feart 27 § 1 ®3gaw vaza @ A,
7a %1 gwirEz ), forel & wgl gy
QY T @ WU arIAm S faast
MAI P AW A AN WT gEfan)
&1 77 33 &1 wifse A w3 afex
Ny w A oo wvA g
ag war 23 % 9Y27 §x @ WY g
¥ ogr a1 ! F9 §AEN A {0
tarart 13 amm @Rl aifgg
srfee ag Yo g3 1+ foomn war §7
T g g AT ¥ wfan 5T fw
I F T WG THIW § oag am
W ot ) fe mar e f e
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@t ar afY ? 7€ wgar § xwaly &
Bl ar | 1€ ggar g ga“r_t %1 gIw
a1 wrf wgar § rLaE WAl w7 g
a1 AT §B Srar @ AT §5 )
WY %Y Y o qArgy fr gad feasr
Y 41 ) EY37 g1 g1 A wYA @1 Erw
vr ? ag femif 2 g &1 wEar w)
Y ? gner sma qar ¢ ? faafana;
Burdaut § 0f ar angr wiwe
71 " {F qeT @ wiF e g1 ?
¥17 ) ) AW wULY )

MR, DEPUTY SPEAKER : Husband
may be a forcigner,

SHRI RASHEED MASOOD ;: It may
be Othciwise alvo, -

Wy aE g (v N ¢
gwareyY smeR gr Agy waEn
afz a9t £1TH, aY #4481 A wW@En
swife o ) & Wt a e fea
w1 g P, famwr uiw ardt g q .
oAk, reR art § g i § fear
airm) v gmt agx @ wr W
wTRIT g an & ferw &7 w0
w1 1 %7 w7 A geafas w@ily
gyga i nem ¥ A F AT A
wrr ¢ o gmt gzt cxifacs ®
g fan &t a1 o &, Aar ava amal,
D avar g ar Y A gmed A
Tawy fpgeam 1 azaim w@ W
wifag ¥ @ Qr fear gy @O
s Eer ary gy B oA AL,
gt a1 #)7 gw tAN Saige KA
797 AR § o wa & woE S
wigar g fe agi swgz gpnad ®
w1t any dqr A gar 4o & A



349  Rep. Bomb blavt at
Mudras Airport (CA)

wowar fe gak gew & w9 amm
O g gew ¥ arit varge
4 ¥Y I wF ) T I9 AT A
qe{ & qIq AR w4 9rfzn, FTw
A1 wifgy qavrs w7Ar wWwig a0

MR. DEPUTY SPEAKER : ‘Govern-
ment of India have already rejected it,

SHR]1 RASHEED MASQOD : That is
another thing, '

MR DEPUTY.-SPEAKER : They have
already rejected the Joint Enquiry,

SHRI RASHEED MASOOD : They
have réjecied. But they hawe not pro-
tested
aofeq w3 e arr ® AT ad
feTr )

MR. DEPUTY.SPEAKER : No, no.
They have rejected it, '

s} 7SI AgY ; AITEY GIZET wIAT
wifyn g1 &qify ag fedr & gee-
&) GIRAT § Ay geygw § o afr
T A W gk Ay, e gy gk
agi WATA | g¥aciaA £ a¥r oA
a7 ¢ fe g =@z s o3,
& arrar g g 5w amd w0
ag a3 €Y wifoe &Y Fe gz sy
7 P amr AR €Y A aGi ? gy
wr fa% @ a7 97 gEwda g o
g fa 37 &z war FiEHY 77 a0, wed
£313973 % frar WYt qrvd me anfe-
AT N N 2 A AN e fezar @
91, JOE) §B A9Y 924 & fzqr aqr
a1, A% frzigr Y gy A 33 @ wa
AT AR €U ) AINT WE & 39
®Y 3ar A 1A, qrer I qady fraq-
T ET frar w7 d A ad G
W17 gaga g ag fe Y go o,
8 g Wy N Az ¥ oz
Y | 130 gRewy A e AT
T 2 e 58l ary €0 3 4T
WY | agA A v wEA §, gWoag
X, ag w30 | Afex qaig w1 oge-
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W feegra a1 s adt & B
32 wizfaa & o of §, a7 edawA
& F2Rz Y Y @war | fagon, wie
and 5 =ar miod 5w osrgW 3 R
LR AR GG S O
St 75 3 fz arreY wfee 0 F oF
UHo Me Mo 7 59 qIEUIE &I #1
AqE A Y ) afe arwr ww g
2 @Y A9 qar aut A& fEay o war
g @Ardd f ag F19 000 0o Qo
g famr 3 39% ariE &rd FY qEdw
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&TJIGY AT 47 AT IF QAT FT AN
F1 ¢ ? 97 a% anT IA¥ FHEwR
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FT ¥ FATAT | IT% T 397 AGA
I5 FrzAY ¥ T4 WIFT FE HY
wfas &, ar @ #Y 7 afy aff
ar sqi FEf FY ? gaifw gz 1€
mygst wwaAr 2@ &, faad 32
qrzfaai &1 mq 51 Tg W Mg
oz ¥z «1guaRia g aw fF weq
Friema 2 frar, ae) @1 G FY
%t gz fagi, gaw &1 @wr g 4.

MR. DEPUTY.SPEAKER :
put your guestions now,

SHRI RASHEED MASOOD : While
making my points, I am simultaneously
putting the guestions

MR DEPUTY-SPEAKER : Please
put your final question. You have already
taken about 25 minutes. There are 4
more hon. Members to speak. Thisis
for your information

=} e eqz : Twiwe sfav #,
& sawn P15 @2 wraar wgar g fw
#q1 919 333 H1 1T F fr AT
£ mor fegr A & Ay #wr g,
3% F47 &7 A IRy ) 9 feer-
giiz 4 ¥67 ATY gA A A gAA A9
arg i miefadl £1 g &7 a3
apafadl &Y a7 F FTT F4, ag
gurY e @ fr e ad wefual
£ TIH A & GAAT TR &1

o OehIS & ag § ATAY AT e
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MR DEPUTY-SPEAKER :
may be foreigner,

SHRI RASHEED MASOOD : It
may be otherwise also,
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MR-DEPUTY SPEAKER : Govemn-
meat of India have already rejected it,

SHRI RASHEED MASOOD : That is
another thing.

MR, DEPUTY SPEAKER ; They lmre
alrudy rejected the Joint Enquiry.

SHR1 RASAEED MASOOD : They

Husband

have rejected. But they have pot pro-

tesled,
ot Mj’z;uﬁd-t J ‘-E--;rofg

MR. DEPUTY-SPEAKER : No, oo,
They have rejected it.

SRAVANA 18, 1906 (SAKA)
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MR. DEPUTY-SPEAKER :  Please

pot your question now,

SHRI RASHEED MASOOD : Whiie
making my points, 1 am simultaneously
putting the questions.

MR. DEPUTY-SPEAKER : Pleasc
put your final question. You haw
already taken about 25 minutes, There
are 4 more hon, Members 10 speak,
This, is for your information.
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SHRI KHURSHEED ALAM KHAN
Mr, Deputy-Speaker, Sir in the first
instance, | must really thank my frieod,
who thinks that | am a very courteous
person and perhaps he wants me to shed
this, which I will never do, becavse that
i in my grain, that is my characteristic
and I am proud of it, but at the same
time I assure him that { am s much more
efficient and effective administrator also
than he has been in his life-time.

Whatever my hon. friend has statcd,
unfortunately, is all besed oq hearsay or
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reading the newspapers, He has not gone
into the details and 1 can assure him that
we have taken this matter very seriously,
About the enquiries being conducted,
there are two ciguiries that have been
instituted: one by the Director General,
Civil Aviation, which is an inter-depart-
mental enquiry ordered bv me to look
into thc inter-departmental working in

- order to ensure that there is better coordi-

nation in working in tho airport adminis-
tration, and the other, the enquiry has
been instituted by the State Government
under the Director General, CID.......
(Interuptions). It is & serious criminal
casc—and we would all agree to that—
and the intention of the State Government
was that immediate enquiry should be
conducted so that they could trace out
the culprits and bring them to book. |
am also informed by the State Government
that they have been able to trace out
certain very useful clues and it would bz
possibie for them 10 trace outl the cul-
prits and bring them to book [ have
got this information from the Suaic
Government,

My hoo, friend has mentioned that
there were a number of calls. The Statc
Government and our people all have
stated about two calls, one at 930 asd
the other at 10,40 So far I belicve thst
these were the only two calls, but [ am
open to correction, H it is found asa
result of these enquiries (hat there were
more calis. That will be acceptable to
us, but st the moment, whatever informa-
tion we have, according 1o that, this is
the position., Also, according to the
information, it is reported that atthe
lmeoflhellmarl the caller did not
mention st what ﬁme the bomb would
expiode in the suitcase,

The hon, Member has also mentioned
why the Customs took the suitcases to the
arrival lounge, Actuslly, the boxes were
segregated  and because the Custom
Officer’s office is located there, he placed
those boxes near his office It is notd
fact that they were kept for soy other

purpose,
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As you know, there is a regular proce-
dure when a bomb threat is received,
either in the aircraft or in the airport
building, about informing all the people
including the security, airport manager
({3

The Assistant Airport Manager (Opera-
tions) imformed the police . 1 agree in one.
thing with the hon, member that there has
been some lapse in oot using the public
address system. That [ admit  But then
what had hec been doing? We went to
the police people who were having their
meals in the Security lounge and informed
them also about the matter, Unfortuna.
tely, the newspapers have mentioned that
there were more than two calls. But, as
1 said, this matter is being investigated
into specialty by the Director General of
the Police. It wmll be revealed surely, il
there were more than two cails [ mum
also agssure hon members that the enquiry
that is being conducted by the State Goav-
crnment, the criminal side of this enquiry,
will look into all aspacis in the matier
including, what you cali, the forcign hand
or the other hand or whatever it is.

Another thing which I would like 1o
mention-is that we have categoricaity sia-
ted that ths bomb explosion has taken
place on the soil of this 1and, and so the
faw of this Jand only will take its course.
There is no question of any other body or
any other agency from outside to be asso-
ciated. Bssides, our own agsncies are com-
petent enough o conduct these enquiries
and they are second to none in any case,

MR, DEPUTY-SPEAKER : Mr, Mini-
ster, can the enquiry state whether this
bomb was made ia India or in any foreign
coontry ?

SHR! KHURSHEBD ALAM KHAN :
About this also, they will look into the
whole problem

~ MR. DEPUTY-SPEAKER : Itis very
important,

_SHRI KHURSHEED ALAM KHAN :
This explosion was very powerful and it

SRAVANA 18 196 (SAXA)
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was set actuaily according to the timing. -
They are looking into this also. Unfortu-
nately, very littte evidence is available, In
any case, the experts from the army and
other people have taken back the material
that is, whatever is left, and they are Fxa.
mining this question also '

This gentleman, Kadiresan is supposed
10 be a passenger who came and booked
his return ticket at the counter  As his
bags were more than the permissibie weight,
he was asked "to pay for the extra weight,
It is yet to be confirmed whether this is a
fictitious name or a real name Enquiry
s being conducted about this also, because
the agdresses and the references which he
had given have been found to. be fictitious,

{ Imerruptions)

They are still conducting enquiries with
the local villagers there,

{ Literraplions)

The issue of passport was also there,
It is also to be examined whether it was a
fictitious passport or a genuine one  The
enquiry people are getting in touch with
vhe Passport Officer in the Passport Office
of Madras Then it will be varified if (hey
have been able to collect all the informa.
tions. Now, my hon friend also men-
tions about the Travel Agency of Delhi
that booked the ticket, In fact this Travel
Agency is catled Stic Travel Agency They
have got their main office at Madras and

a branch office at Dethi. They beoked
him with Air Lanka The ticket was
booked in this counmtry. Tt is reported

that ticket was in the jot allotied to the.
Delhi Office.  But it seems—it is only my
presumption—that if they run out of the
tickets stock in Madras Oﬂh_:e. they
get back the tickets from Ddh} st ck
1t seems that ticket is actually |ssu}‘d in
Madras Office as far as the present inves-
tigation and information goes [ suppose
these are the main gueations which !he
hon. Member had put, and | have tried
to explain, 1 can assure him: 1 may bj
very soft from outside, but you _m!l fin
me always very tough from within,
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13 hrs. .

MR DEPUTY-SPEAKER : The hon,
Member seems 10 be very much satisfied,

SHRI SATISH AGARWAL (Jaipur)
Sir, the unfortunate incident of a bomb
biest at the Madras airport on 2nd August
cannot be seen in solation, and it is not
merely “a case of some accident having
taken plice at ithe Mudras airport, This
has wider ramifications, and | do appre-
hend a further deterioration in the friendly
relations  berwesn  the two countries, pi2.
tidia dnd Sri Lanka  This is one good
reason why, luoking to the past friendly
relanons belween these two counlrtes, |
am more concerned about this incident.
And that is why, before going 10 1he spe-
cfics and dewils of the incident, the
action taken by tht Government, and the
statements made by the Munister in both
the hcuses of Parliament, 1 would like to
express my deep anger and anguish over
0¢ aspect of the whole siory,

Pcple die a nstural death, People die
in accijent, Even if peopie who are inimi-
cal 10 us die, we have a seme of condo-
lence. This House has parwed condolences
over the sudden or sad dermse of variows
persons who never happancd to be Mem-.

»rs of this House. We g)and pay our
codolences 10 persoms whom we do not
Lnow  Here, m Delhi, if scmebody who
is not known to me, ¢ g & member of the
other House - who is not knowd o me—
dwes in Delhi, and that too in an accdent,
na:urally | will feel inclined to go and psy
my rapects 10 the deccased, Twenty-
nine prrsons, according 10 him, have died,
According v my information, 40 pernsons
di:d Let us not go inio this contro.
versy. Twenty four out of 29 were Sei
lankan citizens. Their cremation took
place in Madras, on 6th August, May |
ask you ; did you not have that human
heart T Was it not the duty of the Gover-
nment, Central or the State 7 Either you
should hive gone or you shouid have sent
some other Minister (o participaie in the
funeral o those 24 Ceylonese citizons—18
womea and 6 inen, inzluding children, |
am sofry 1o say that no Minister from the
Centra) Government, no Minister from the
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State Government which is now your ally
participated in that funeral,

Under the normal course of circumstan-
ces, these dead bodies should have been
flown back to ceylon, Had these dead
bodies been flown back to Ceylon, it
would have infuriated the peoople
of Ceylon, woulid have led t0 more
violence, more repression of  the
Tamilians. But you did not have the
normal and usual caurtesy to go and par-
ticipate in that. You probably must have
sent some wreath, or asked somebody to
place the wreath, That too did not reach
the funeral pyre, You say you are func-
tioning efficiently, Neither you went, nor
did any of your other colleague Ministers
go, nor did you direct anybody clse in the
Minisiry of Tamil Nadu to go and offer
their homage to these women and children,
who died for no fault of theirs. [t was
sheer negligence on the part of our admi-
nistration that this incident took place. |
would come to it later. But I condemn
this ommission and lapse oo the part of
the Central Government as well as the
State Government for not going or for
not sending any Minister to pay their
homage, 10 lay a wreath oo the funeral
pyre on the unfortunate victims of this un.
fortunate biast. *

According to the information made
available 10 the press by the Chief Secre-
tary, Mr, Chockalingam of Tamilnadu, be
said,

“*A group of Sri Lankans who had tra-
velled from Colombo to Madras
on 2nd August 1o make connec-
tions to Bombay and oawards 0
Beirut for employment had beco
io transit in the arrivals lounge
Madras Airport, They bad trave-
lied on an Indian Airlines flight
arriving 1 730 hours on 2nd August
from Colombs, They were dus
to loave for Beirut by Air India
flight at 0500 hours on 3rd August.
Group made up of 123 femal and
6 male passcagers.  Casualtics
among this group and “:‘ﬁ""
tally is =3 follows.”

They were in all 31, 28 female and 6 maic:
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Total transit passongers—6 males, 25 fe-
males, 6 females, 1 female and 18 females
—to1al 24,

Why have you conceaied these figures
from your statement 7 Why did you not
specify it either on today or on the earlier
vccassion also 7 Why should you feel
guilty ? Why should you have a guilty
conscience that if you make a mention in
your statement out of 29 or 31 dcad, 24
were Sri Lankan citizens. Probably, this
will create & bad blood somewhcre outside,
After all, everybody knows in Srilanka
that 24 people out of the group belong to
Sri Lanka, Why should you try 1o cover
up that 7 This will unnecessarily have a
bad reflection on your intentions that you
are a party to the whok game, which you
are not.

Similarly, in this very press Conference,
the Chief Secretary, Mr, Chockalingam,
has mentioned as follows :

“On the phone tip off about the bomb
Mr, Chockalingam declined to
hazard any guess. There was
ope version ll_nl there were three
phone calls 1o the airport about
the impending explosion he said.”

The explosion took place at 10,52 p.m,
Now, apart from this, the first informa-
tion, the first phone call come at 9,50 p.m,
The explosion took place at 10.52 p.m.,
more than one hour and 2 minules means
al least one hour was clearly available 1o
the airport authority ta see that there was
something fish in the whole game and
bomb was there which could blast the
rocks, This may be the definite inform-
alion given at 9 50 p.m w Mr. Lila Singh
who immediately. informed Mi, KK,
Gulati, Mr. K, Kasim, Mr. Kalimulla
Khan, Mr, Shiv Prasad and Mr, Tamani,
All these airport officers, securily officers,
custom officers, whatever it is, everybody
was urgent'y informed by Mr, Lila Singh
soon after he got the information at 9,50
P.m, If urgent action wouid (have béen
taken immediately after receiving: this in-
f""‘{"ion, in view of the situation prevail
Ing:.in that particular region, Sti Lankan

llight going, Sri Lankan flight . coming-
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from Colombo, flight going to Colombo
and all that, and that particular baggage
had been I1:ft behind the flight had aiready
taken off to Colombo at about 815 p m,
this is alter one hour and 15 minutes that
this information came and bagguge was
left out, one passenger did not turn up
and This information came, and if this
action would have immediately 1uken, |
think these lives could have been saved.
Sir, a friend of mine from Delhi went
for open heart surgery at Houston, of
M/s, Johnson Brothers, Mr.. D P Jain,
He told me that he was siaying in-a hotel.
There was an alarm call and when there
is an atarm call, tte whole hctel has to
be vacated within fifteen minutes, with-
out the aid of the liftis. Tre whole hntel
had to be vacated within -fifteen minutes !
Everybody came - down on- the road,
including my friecnd. He too after this
operation, came down oo the road within
fifteen minutes, not by the 1.ft.  Later on
it was found that it was. a false alarm
deliberately in order to test the funciion-
ing of the systems, whether at any point
of time if some fire takes places, whether
all the systems are working or not:
it was a false alarm  deliberately
designed by the  administration
to check the functioning of their system, .
whether in case of a real need the hotel
can be got vacated in fifteen minutes or
not. These are the Governments which
can be said to be functioning, wkat to ray
of this Government. Modern science and
technology have taken man to these
heights, whereby man can take a round
of the globe within one and a half houis.
You can have a round with the satellite,
within one and a hall hours, you can
travel round the eanh. But here, even
officers from Indra  Nagar seven
Lilometrés from the wirport. afficcrs
living ncarby, they arc not available
for sreedy action. And you *{ﬂW
given an excuse that the Indian Explosives
expert has been suspended by you, now
because the Calling Attention h'as been
admitted 1o say that some action has
‘been 1aken. And if you, Mr Deputy-
Speoker had admitied an adjourrgnent
motion four days later then. some pasc
wil be registered: against somebedy ”ﬂf“' .
if‘say after two weeks if a No Confi lence
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Motion is admitted thea probabiy the
porifolio will be changed ! That is how
this Govermment funclioas. For one
com.plete hour nobody turned up, Where
was the Superiniendent of Police ¥ Where
was the Additional SP T What about
the Aiiport Officers 7 Why have you not
suspended them 7 What action have you
taken 7 When you had information, and
you were prima fac ¢ satisfied that iafor-
when
was this mformauon passed on to Mr,
Leela Singh, ¢r to Guian, Kali Ram,
Shiva Prasad and oihers 7 And despile
all this you have swspendei oaly one
peison who was in charge of cxplos ves,
who was summoned, who did not have a
fram port, 30 could not come, he sent his
senior ceputy officer 10 find outand he

~ 100 could oot come; Then, 5o far & 1he

police are conccrned, only Sub Inspeciors

"were there, no S P, no DSP was there to

rush to the spot  And for your Airpon
nafl, instead of utilising—as rightly men-
tioncd here—~the publc address sysicm
which is very much there —aad you have
piven a‘very cursory answer saying “'Yes,
this could have bceen used, ihe public
address system should have been used.™
Why was it not ised 7 What for s that
public address sysiem, if this ot used
on such Oicasions as ths? Ml isnot
meant for only calling some passcngers or
giving some information for a secwrity
check or for going 10 thms lownge and
that lounge, Ths dciinite information
which was known 1o the airport authorj-
ties afier 7.30 P.M  or 30, and s0 afier
85 P.M._it couid have been found vut
whetber that Sri Lanka flight had left for
Colombo or not It was at about 8. 50P. M.
when it was found that one pessenger did
not lum up. His beggages were lymng.
They were not identified in the aircrall,
they were brought back 10 the departure
loungs, they were shifted 10 the arrival
lounge, And you got the information ai
about 9 PM. or 0. In the whole
background and the situation prevailing o
Sri Lanka and in the Tamil Nadu -1 do
not want 1o go into that aspect now—
o that particular background. 1 am not
appurtioning blame as to who is respoasi-
bie for what, But the situation prevailing
in that particular background when you
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received the information then what do
yon infer T Had this been announced
immediately on the public address system
a1 9.50 P.M_ or even a1 10 o'clock or so,
to immediately vacate the whole airport
premises, and afier therc was a telephono
call I suppose that within five mioutes the
whole sirport premises could bave been
vacaled, What sieps were taken to get
this arrival lounge vacaied immediately?
Why were they allowed 10 remaun there ?
And you could not save them. Just ooe
simple thing, If the public address system
could have been utilised, 30 many decaths
would not have tuken place. This isa
grons negligence on the part of the enlire
staff rcsponsible for maintenance of
socurity at the Madias airport, They
are criminally responsiblc for the death of
these people.,

AN HON, MEMBER : The
should have resigned.

Minister

SHRI SATISH AGARWAL : [ would
not say that, Wo do oot have Lal
ttabadur Shastris todsy, 1t was one
vnique person n  this  coumtry who
resigned though he was not the driver of
the railway trsin. A railway accident
took place and he resigned. Ho owned
the responsibility because he was Incharge
of Railways.

This is such an unfortumate incident,
Similarty, one happened in Srinagar,
There also youw are having some enquiry.
The Siawe Government has sl up an
enquiry, You have set up an coquiry
under the Director Goneral of Civil
Aviation. What will be do? Heisa
part and parcel of your Debartmeal—i
Depariment which is priamrily respons-
blc for all these uaforiunate desths, You
should have set up a high I'vdjudbﬂ'
mmwlywhhmﬂw&h
miod it that such incident has
recemtly in Jammu & Kashmir, That was
siso o lapee, Evon by wnﬂ

Your security at all the airports
that mach tight as i
Members of Pasliament coming to Par
meat House, This is much motp tigbt
the Parlisment House than we find
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the airports, Pcople come and go out.
They can go to the aircralt, Members of
Parliament cannot go. Carelessness is
very much there. (Interruptions),

You must clarify whether you are sure,
hundred per cent, that the number of
dead is 29 or whether you will confirm
this figure after the enquiry, You must
clarify as to how many of these dead
weore Sri l.ankat, how many women and
how many children. Whether the figure
that 1 have with regard to 18 female and
6 male belonging to Sri Lanka is correct,
Whetber it is also a fact that these
two packages or boxes were samsonite
boxes left deliberately behind and the
tags that they boro were Madras. Colombo-
Pairs and another one Madras-Colombo-
London. Tt means both these suitcases
or boxes or bags wore to go 1o Colombo
in this fught and from therc directly to
the two aurcrafis which were to take off

to Pairs and London,  Tiere the
division was lo take place—one in
this and one in that. Had this been

a planned conspiracy by whosoever he
may be—he may bc your man or my min

or Sri Lankan [Israeli, or lodian or
Tamilian—1 would not hesitate in con-
demning without any reservation that all
activities of terrorism and violence have
to be condemoed without reservation

Yiolence cannot be permitted to be tuken
recourse 10, How soever laudabie the goal
may be means justily the end, as Gandhiji
has said, Unless we bring back this
culture into our political sytle of function-
mng in this country and elsewhere, [ think,
we will not be able to solve our pro-
blems. That particular flight was to take
off from Colombo by about il or 11,15

p.m,. Isit pot &« fact that 200 Jeiatives
and persons had come from Colombo to
Madras to participated in the funeral and
nobody on behalf of the Central Govera-
ment went to Madras to comsole those’
200 relatives of those unfortunate dead
persons which included childern and

women 7 Was any post mortem done
whicd s normally done 7 It could not

have been done according to my informa-
tion, because they were shattered 0
pieces, But 1 want to know from you
whether there was any post mortemm done,
whether there were any photographs taken
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of those dead persons, in order to make

a case in the criminal court 7
{ Interruptions),

LLT LI

MR. DEPUTY-SPEAKER I Mr
Satish Agarwal, since 1wo eaquiries haw;
bgen_ ordered, I do not know how far the
Mu_'uster can reply to all these questions
which will not prejudice the enquiry,

SHRI‘ SATISH AGARWAL : That is
no enquiry, it is only a committee,

MR DEPUTY.SPEAKER : What I
say is if any detailed reply is given by
the Government on these facts, it should
not affect the enquiry,

SHRI SATISH AGARWAL : What
will the Enquiry Officer do unless the
basic data is made available to him ? .....
({-stcrruptions),

MR, DEPUTY-SPEAKER : Whean the
Government gives all this information,
then what about the enquiry ?

SHRI SATISH AGARWAL : Which
cnquiry? Tnere is no judical enquiry, it is
only a departmental enquiry,

MR. DEPUTY-SPEAKER : I tell you,
he wants certain information from the
Government,

SHRI SATISH AGARWAL : Let him
say s0, Let these observations come {rom
him,

MR DEPUTY-SPEAKER : There are
50 many delicate questions,

SHRI SATISH AGARWAL : There is
no delicacy in these questions,

MR. DEPUTY-SPEAKER : If you do
not follow it, that is all right. [am
telling you the procedure thP ‘an
enquiry has been ordered, whether itisa
departmental cnquiry or & judicial
enquiry, you putting so  many
questions to the Government and supposs
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ing the Governments gives the reply
or it does mnot give the reply,
it should not affect the enquiry, This is
only for information, It is left to you
and to the Government, § am only to
guide you,

SHRI SATISH AGARWAL : Do you
mean to suggest that pending the enquiry,
a discussion on this subject should not
have been there ? Then you mean to
say that the Speaker did a wrong thing
in admitting this Calling Attention,

MR. DEPUTY-SPEAKER : The
discussion is going on. On this subject
why the Speaker bas aflowed a Calling
Attention is because there cannot.
be a debate, there can be only
one qoestioa. That is why Calling
Attention has been admitted, otherwise
discussion under Rule 193 would have
been allowed.

SHRI SATISH AGARWAL: But one
question does not take 23 minutes.

MR, DEPUTY-SPEAKER : That is

why the Speaker has allowed a Calling
Altention,

AN HON'BLE MEMBER : Let him
complete now, Sir,

MR, DEPUTY-SPEAKER : It is all
right. This is & Calling Auemiion, should
I not tell him ?

SHRI SATISH AGARWAL - [ think
the Minister is quite competent 1O answer
and if he does not feel inclined 10 answer,
he can very well say that he is not ncli-
ned (0 answer these questions because a
high-leve! enquiry is being conducted by
a CI.D. man in Tamil Nadu,

Now, 1come 1o the system. When
somebody receives & phone call at the air-
port, whether it is Madras, Calcutia,
Bombay or Delbi, whether ap colry is
made int0 the register and if an eniry is
made into the register, then who makes
it, what action does he take? In this parti-

. culur case also, I think, according to that
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register he must have got infomation by
now, So, he can enlighten the House

Now, Sir, What about the compensa-
tion ? According to ycur information you
have paid a compcasation of Rs. 22,000 to
one Jasudas, Fire Operator, and Rs. 50,000
have also been sonctioned to the family of
cach of the three deccased Customs offi-
cials, If somebody dies in a plan, acci-
dent in the aircraft while travelling, he is
paid probably Rs 100 thousands or Rs.
150 thousands, but supposing before boar-
ding the plane he is there in yo £ airport
premises, he gels cleared, he has a board-
ing card, he is to go to the aircraft then
may | know from the hon Minister whether
for geuting Rs, 100 thousands or Rs 150
thousands be should go and die in the air-
craft T If he dies in the airport, he does
not get a single penny, he does not get the
condolence, the attention of the Minister
or senior men that way, Why don't you
make 8 provision that once a passenger
enters the airport office, he shall be taken
as insured for any loss, whether it is in-
side the craft or on the airport premiscs.
You can have different limits that way,
You must provide for that. You must
get the suggestions, examine them and
take firm decisions, because nowadays,
and the days abead, with this sort of ad-
ministration functioning in this country, 1
do not rule out many more hijacks, many
more blasts. The way the Government is
functioning and the way the whole admini-
stration or bureasucracy is functioning,
these things cannot be ruled out. So, you
should kindly bear this mind

You have 10 suspend the inquiry by
the DGCA. Asa deparimental inquiry
for yowr purpose, it may be sll right. But
this will not be abie to indentify the areas,
the designs, the modes, the methods and
all that, unless you order a high level
judicial inquiry into this and other 1nci
dents. The terms of refeccoce should
juclude what should be the sort of mecha-
nism for mo e effective airport a?curll)k
All these sspects should be looked into.

I hope the Miaister will be kind eqousf;
to enlighten the House on I!he points
have raised during the discussion.
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SHRI KHURSHEED ALAM KHAN :
1 must really thank the hon, Member for
making s0 many suggetions,  But, before
1 answer some of the questions, I would
once again repeat my plea that 1 would
not like to speculate anything at this
stage, when the matter is under enquiry,
It is a very serious crime and, therefore, it
will not be correct on my part to do so.

1 have got with me figures of the num.
ber of persons killed, According to the
latest information which we have got from
the State Government, it is <9 people killed
and 38 injured.  Regarding their nation-
alities, there are two versions. [ will give
both. Oneis 22 and 7 and the oOther is
23 and 6. So, 1 would certainly like to
wait till it is confirmed whether it is 22
and 7 or 23 and 6.

SHRI SATISH AGARWAL : 23 Sri-
lankans ?

SHR! KHURSHEED ALAM KHAN
I have mentiooed it

As regards the people who came for the
funcral, | must inform the hon Member
that before they had come, from our side
I had ordered that cach family member of
the Sri Lankan who wanis 10 come, we
will give them to free return ticket from
Sri Lanka to Madras and back; we would
also give them Rs, 500, if they waant to
stay here; we would also arrange free
accomodation for them (o stay whea they
come here.  We made this offer and sent
the message through our office in Sri
Lanka, As they came in their own air-
craft, they did not utilize these facilities,
which we had offered to them, We recei-
ved them at the airport, arranged for their
refreshments, transport to the cremation
ground and back. As hon. members know,
wo also arranged for our officers to be
present, but they could not reach there. |
also arranged for & wreath to be placed
there on behalf of the Ministry,  Unfor-
tunately, they could not do so,

AN HON. MEMBER ; Why,

SHRI KHURSHEED ALAM KHAN :
Ut was not allowed inside,
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SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Who did not allow them ?

SHRI KHURSHEED ALAM KHAN :
The security arrangements there.

SHRI SATISH AGARWAL : By the
Tamil Nadu Government ?

SHRI KHURSHEED ALAM KHAN :
They did not waat,,.(lnterruptions) As
regards the sccurity staff, as I mentioned
in my main statement, since the police
officers belonged to the State Government,
I cannot immediately order their suspen-
sion, But, definitely, I made a request to
the Chicf Minister, and he has agreed to
take the necessary action. So, it is not
that because there was a Calling Attention
here; in fact we had discussed all these
points and we had alrcady taken this
action,

Regarding the suspension of the Deputy
Explosive officer, you know that the offi-
cer is not under my Ministry. The officer
is under the Industry Ministry and I had
10 write (0 my colleague in the Industry
Ministry suggestion 1o him that this was
necessary and therefore, he should be
placed uader suspension, And [ am glad
1o be able to say that the reaction of my
colleague was immediate and he did it,

As far as Mr. Gulati is concerned
action has alrcady been taken and I am
not goinyg to sparc Mr. Gulati in any way.
Because he has been relieved of his duties,
it does not mean that he will not have to
answer his responsibility or his actions or
reactions in the connection with this inqu-
iry, Surely he will have to answer this.

As regards the compensation, Rs.20,000
which we have paid to the driver is not
compeasution, It is an ex gratia pey-
ment and his claim for compensation re-
mains there, Regarding the amount of
Rs. 50,000 which has been paid to the Cus-
toms Officers, as you know, the Customs
Officers are not covered by payment of
compensation Act and therefore, they were
given this, 1 do not know whether any.
thing furthur will be dooe in their case,
But in the caso of the driver, certainly he

3
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will get due compensation. Not only this,
as | mentioned in my Statement also, we
will give employment to sons and daugh-
ters if they are of employment age and we
will not lcave them in lurch after this sad
incident. (Iatercuption:),

As regards the compensation to the
passengers, you know, it is not necessary
for them to go and die in the aircraft, Of
course our Jaternational Airports Autho-
rity’s building is also insurcd and | have
asked the Air Corporation that even if
there is some difficully about it, they
should be sympethetic. We have 10 look
at it from the humanitanon poiat of view
and we have 1o do overything 10 cosure
that this is dooe in such a fashion that
these people got compensation. They are
already in consultation with the insurance
people and | am sure something sympethe-
tic will be done to them.  There should
be no hesitation about i1,

As 1 said, about the action taken there
is a drill. Whenever there is & bomb scarc
cither in the aircraft or im the airpor:,
there is a drill laid down and that drill is
o inform all concerned people and nocor-
dingly , the officer on duty who was there
informed them and he has also » tebe-
phone book in which he has to record the
names and icicpbooe numbers of thoswe
whom he has conducted, This is ail I can
say at the moment and | can assure you
that for the purpose of inquiry this incie
deot has been taken very seriowsly not
only by us, but also by the State Govern-
ment and their inquiry is being conducted
under the charge of the Director-General
of the police (CID), He is a very ex-
perienc:d officer and | am satisfled at the
way they are proceeding. Even the Home
Secretary and the Chief Secrerary are abo
very much associated with this inquiry snd
in fac', yesterdasy the Home Secretary
came to Dethi to tell the latest position
and progress about the inqu'ry and on that
besis | can say that they sre proceeding
on the clues which they bave been able to
find and it may be poss’ble for them to
come to some conclisions shortly, So, 1
hope you will kindly bear with me that
this is the situation aed beyond this it
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would not bs possible for me to speculats
on anything or come lo any copclusion
which may not be sustained by the inquiry,

SHRI SATISH AGARWAL : Why don't
you order judiciai inquiry ?

SHRI KHURSHEED ALAM KHAN :
How judicial inquiry is going to help in
this when there is alrcady an inquiry at
the highest level in the State which has
been already ordcred by the State Gover-
nment T Besides, as far the deparimental
inquiry officer, there can be no other
better person than the Director General,
Civil Aviation,

SHRI SATISH AGARWAL : That
will help you much more in strengthening
your security at ali the sirports with regard
to high jacking homb blasts and ail that,
Some sound suggestions will come to you,

SHR!I KHURSHEED ALAM KHAN :
We are looking from a different angle. 1
must tell you that for the last three, four
months we have been mecling every week
almost ond sending telex messages (o all
the € hief Ministry. Sccurity st the air-
port is done through the State police.
Therefore, we have been sending ftelex
mcasages to them to alert all the airport
sccurity officers and  securily  penson: 0
that there are no lapses in the security and
every possible thing is done.

We have provided the hand held metal
detectors and installed door metal  delec-
tors and pow at the somsitive Sirposts, W<
have also started the later point of h{md
hoid metal detector check at ladder poisl.

MR DFPUTY.SPEAKER : Shri Zai-
nul Basher,

1 would appest 10 all the three membcis
pot 1o take more lime becausc BT b“'r‘
already ecshausted more than &1 bl:" '
Please muke mention of pew points onY.

ot dopw wmy (TAgY) ¢ T
wg1eq, 7y w2 Ay AEA QR
q7 %A §, I9@ q¥ @l 8 ar® q7
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ovey ¥ & gEd qg@ W N Y ag
qNd quAr Vg g o gl Rw
A HTHES ATHTAIOT T 7P R IUAT-
feqi &1 w2 ag Jw7 & §), Wz ae
zfgor & gy, Wiz qf ¥ g1 =« afimw
W g € g &7 REy gu o osar
g WMRT N AT & a1 Ik fawm
F a8 swraar 9 faary fear & fx
vy ¢ qv gy pridfen & wwma i
X9 SEI7 ¥) 92AIG E &FN R T 3H
TEIT ¥ wTAE 1 TR & fan
wfaz w1 g8 4arr € o o) a7
78 ¥ af ) A7 g7 ywT € FA1-
a1 9% fawir } faarz a@ fom an
ag gt & WY s fawm &
frare fear o w1 srdwd wqin
¥ far adf o mt A gy wwr Tl
¥1 A% TETT F QUAT I FTAT S

Iqreqw M, P@H AT A qT A
¥8 Arag w1 T ¢ vad
gafarar ¢ f& ww gwT &
TzAE} ¥t Qwarw & fao orf garA
Y &Y o€ 1 1 gy wzA7 WA oy
97 g€, a7 vy wgT 9% qT AW gl
aat 91, ¥af g f @ aeN €,
FACAN 0gITE qT A FH FHA
afex @t Aeemw & oo frdfea
aad & fag w1t fsft wwT & sqa-
*qr & gaun g fedr quoeid o A
qr )

iz O B amg A &
12T A1 OWIGIE AL & | A GETT AT
SqAEqT AYF G AVZ & 1 AT AFIE
feara sfewry wri 9 sz § W
IFE Az 1g w2AT wT wf | HAT
fr mvfig sxeal ¥ amar §, & =%
7 5 7 wre gt A qrw wE A
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arly g=arg geaew oY, @9 g ar
afen & oz o 07 7E) @ wwar fs
gt g7 faw wwrr & fosdgd &1
fralg fear s ufen v, 7 gFr
wY faedar?y o7 frafz a@) Fear qar ¢
g€t gutapt vz @, ww fag
g qg ot sfeeer ¢ qwwer W
arl qifze 1 7z g7A7 a9 51 awaA
) | M & WIT QT I0/FAT
q7 | 919 &) ) wE gar ar ag ard
FIFAIEY +% qad) 9 | w7 A gwIdr
e ww ot § oY e & 3@ AT
) Ay et s v 9T A @t
qin, I&F fU @ w7 qar w2W 9
7§ &, TYA-aYT § g gR AW@
i€ Qg Qg fEAEA
A Pramfia €17 @3 qg@ w9 § 61
ofwfage sied §1 @frs 3g aww
fawymity T@x g7 ¥ fr fea wmeE
fam ware & dufasiadl awd nig?
g @itz § 1z W @ aar g fE
qz gars WEE § AEINAEE &1 A
e o7 faERe § IgEd T @
wE oY ) gz amar mAr g & 3a% qfz-
arr & gz 3 9g gwar 9§ A &
Fife ag awrT gr HT T FL
w ar aofy, W@ g
fagmgaa wfuFw gIvT &§ @ Lt
1&3:{”&3% g3 §ng § IEH
careen 9w agt W WY IEA Jq-
frgfe & g 1 g & P T
frar a1 9z W@ TW wg faad
aritfew AT qiafa® EIF et
fazgarfzai e@y @ | gefag w¥ 8
wrea, (o84 § SO FARTE TN
o fomr a1 @@ whOETd AT
ar | @ @Ay =igal q1 | anaaa_ |
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[+ dgw aw<]

M2 v ar O fovm e R e
9z wEeaqw 9% ¥ IAE waEy o
Ia9 gt qgy ¥ Ay w af ?
I ¥ NI UTTH! T FE HIE
a1 w1 A XA WY 9% 9X IAE! g
s fodY S5 wrza) ®F vy af away
a1 1 ag N A Trener wgi arf &
N e g 9T fawmr st !
fag wxre oaedd qT A & 43 ¢,
¥ & wadt 1 } afew g% fanm
¥ a ufaer®y agi T2 ¢, I9F Yy
o wWigE? AT q¥Ar ) W XAy
wrm fe sqr faeelt ® fedy afew?)
& g gz @ oY gua wrf o) ar
At ? gar gwar af @Y oY agr &3
g 37 afwwr) 3 s wriag A1 1
qg A1y w1 dfW WHA qHA g
shAisaefe ara 3q0 W
& gqary @ Aez Al gy oagy
giz-g1z mqA 7 gzEAr ar Ao
o wrte 1w xiw s Ay By
& argar g fo wrr wzrAAl v
qqz A @ *qife A0 Fga P
mﬁtzﬁ.‘ﬁofto Ao & FIWI TY
wiv agi af suf ¥ ? w;w
gfem § maa s o 3 qga
faa & e2ziz § 1 oy FWgr AT @
fo afusifidl & g fawifed)
wifemd B R g 6 ) s
i fed) s WY R gwnm &
afeq agfa o5 srdant aft
. a0t afemarg €1 gfam ate w0 A
s AanA & gy gagr O aww L fw
ag 3% faogw A € o XEr
g, xT ) awAt § At fe wra e o
ﬂo%ﬂh ﬁ‘w L 34014 m‘
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dYe do wrfo WY AW I X7 wWAH
Feutarasf

tafqe Iureawm ARRY, 4g HiW
woa wE vz g € & 3w w2y
¥ e gragfer 7 @, @ fan w9
w1 FTIarg) vk a g § wife oy
raqiE IR w1 amEr g ale
rgarz dtegifed) €y fashery sy
AOE1d qU gAY ) ¥ wT ag ana
a wroam § fe g A @ ag
fastzrd) & &1 W wwife od faw
gw ag g4 ¢ e fafwsr v gverd
®) gfse &) Igufed) & s @iz
ms ki ¥ ) g afy fawraga
qrx & fas), evilr @ N g N
fersl), gY @®ar & afamag @ o §47
¥8 Ty O 1 wrmw @ o 3 fawed
at Y § 1 gafag naw O gfew €
suarfzal & qiw atz.arz €1 wwigw
amw gt ¥ @ & war ag gy Ay
&1 a1 xx % g7 o ¥ diwl.
feft &1 %17 q3q "GN § &Y
A gfaq 18 1 ¢ @1 wifgo
& aawn g fs ¢85 fagq g gmT &
fawre-famst g1 i grar  gwIR AW
sf orix ¢, A7 (efgam drgldl
o §, dgm fraw gfes ot § &N
sqgm gy AN AN am Qe fe
agam qEm & nA§ g At B
Ay, I b feh N F
w1q &Yar Ay gewr § o waife I
FATH & qrEH) qWAS § AN, 4€F
& wroh swewr # gy W) SEET
% oo s ¥ vy A 3ww EATQ
iR degfed aayr g wedt )

MR, DEPUTY-SPEAKER : 1o %
South, 1 know, the Madras Police 8
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best Police not only in Indie but in the
whole world,

ot o Aw wwe - & agi vz qfaw
% wf forwran adY w7 @ g Ffew
gg Sya ¥ @) gwar f, wsoHT F @
& geTe & vearw apt W qfew gz
qma oy §, gram ¥ o g @
afag g7 9 ia ® oF 19 EWAT
wifgn | wiifan &3 wg e wqr 9w
ag 7wy T &7 A wa fe gd oare-
o2 dregf:d &7 fasdzrd a5y 8T
wr7) ¥ Aw fol) ¥ qfem erea
% ¥ oF BT & gA wT A7 Wiy
& wrgar g fe qY O gw oo g
T

gra freer & ag w71 sgm g
fe A oft qrit gmf 3gra @ A
w@ §, w1 fleglA I% a1 g
A feta) g8 agd gred qwT
I £, ITEY T@T R1AT R, IHEY AT
FvgNt i e s ¢ pA AN
arfgq | afsa @ g & g &
iz & faq quidle 9T Bix 2 ¢
AT qg wAn ¥ miATY & wW ¥ w@v
3, 3%t Wit aiw Ay Qi agi a-
T qaeqiéa € & am A ®ar, I
S d gu v ag @ qar Ag,
afew 812 qaIlé w qv &t W @A
RS A @ A ag war @k fe 3w
AT F e ownAEw 57 a1 w )
T Rar o saife g ot W ane
fafr qurid & & wgmr Al s
Trar §, wgt w Y€ X@ ATy ¥ AW qWA
gk o qg war W fe wwr qn
WXt e §? @ wwar @ fedr ®
CIEH A @ @ AR ART 97 A3 ®
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AT AZ KT ATY, AT FEA T IAX
9T KT AT WGAT THIGRE 9T & FJY
®T AT | T SR FY fRdt gwraAr
A gwre agl frar ar gwar . & gy
Fmar f fasfy fada queaiz g7 oft
9 WA (T FY @A FY smacdr # 4T
agY afew gy ¥ fafwsr caee
9iZ8 9T gH A1 AWTA, WHIA-HA {
& arg 917 ¥ faw @1 g1 §, 9W
wiw ®1 FE 5q9 A § ¥ FAH

. gereAifag @) *gY &, ¥ w aw A

w femar gar @ avt @A Ay
e 79 & ) fr 7z 49 § qar
E, fag I qUET AMFT g"'fg frar
JTAT & 1 ¥TT FIHIT OHWWIE {9 A
AraA ) | A FAX F qAGHA
o fawr7 ¥ @ F EIH O 7
afz @@ s af g fawm.
A A ¥ gwg g fe T
s a5y ¥+ Afgr 18T F
mIQE g ¥ oF asha g Ak,
fasd gy § fFd @ B O
2% q7 3A¥ FIT XY ZEAT F) AF-
#1) faw ag fr @8t gad f1E J99-
Aifrg @t Ay feqrar gwr @, #Eaw
@ afi oA agar g & AT @
gg ¥ sqaedr N N AT IR
2 ar ad
@ § geTene werew, § WA

® Fa o) 1 qAE AT WA F
WY & gAw arsgt avg § sAar 0§
s o gAY A9y ¥ wf T I@

ardt g, WE DA g% MuT @& A

& a1 ag g EmaAmdl A faeRardn

% arq 3@ w17 6 FJ & gad A

T o s A1 § 3 AT &

s\ asg WA & g1 3AF A¥
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[ 37 ¥y

mad ¥ gH Iad @ Ay W
FEig fear ¢ sEW SRR %@
gug At ¢ A s # N
T grar At §, N @ IwT W
T GUETT FT ATE @ IgA W
wr 2 famdt g o a@ ar i at q,
AT GO SIFAIE WA A g
afsa ga) swa s O fafn.
A b w8 muma g A
W safer AN g wEm 4N @Y
Ia€Y & w1 Jg w30 ale fowar -
Wt ag ¥ A¥A § 3w ®IAN

-

SHRI KHURSHEED ALAM KHAN :
Mr, Deputy:Chairman, Sir, | would...

MR. DEPUTY-SPEAKER : You are
committing this misiake from the very
beginning. | am Deputy-Speaker, not
Deputy Crairman,

SHRI KHURSHEED ALAM KHAN :
} am sorry; | am uscd 1o Rajya Sabba,,.

MR, DEPUTY-SPEAKER : | know,
you are a Membe: of the Rajya Sabha.
Therefore, you are more in that House
than in this House,

SHRI KHURSHEED ALAM KHAN :
Next time | will come here,

Mrs. Deputy-Speaker, Sir, in the first
instance [ would like to assure the hon.
Mcmber that bhe can take it, and be rest
assured, that all the guilly officers —they
may beiong 10 any depariment orf 10 any
section—will not be given any protection
and they will be given the due punishment
according to the findings of ihe inquiry
which is being conducted,

As rtegards the precauwtions we have
taken, as 1 have mentiooed earlier also,
right from the wery beginning we have
been working uader, what we call, ‘alert’,
that is, when ‘alert’ is given, everybody at
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the airport, every department, every sece
tion, every discipline, has to be very care-
ful, particularly about bomb scare or
about hijackiog and other matiers  For
this reason what we have done if'that we
have put up st 26 imporiant airports X-
ray machines which can take the X-ray of
hand-baggages and there are 92 door
frame mettal detectors which, when you
pass through the door and if you carry
any metal, will give the indication. Simi-
larly there are 246 hand-held metal detec-
tors which can detect at the iime of fris-
king. In some of the sensitive airports,
we have also the ludder.pomt hand-held
metal detectors, These nie the precautions
we have taken, Besides, we siso carry
out dummy-checks. Our own officers take
their own weapons and they go through
the security 'n order o ensurc whether
they are detected, found out, or not, and
very ofien, whenever dummy checks are
carried out, the security has beea found
very alert,

} also mgree with what you bave said,
Sir, about the Madras Police, They are
one of the very elicient police forues,
This inquiry is being conducted at the
level of the pirector-Gencral of Polie,
C.1.D, who is a very experienced officer,
Naturally, if necd be, if they in their wis-
dom consider that it s necessary to con-
sult any other inteli:gence agency, they
would consult them; there is no bar on
that. Whenever such inquiries arc con-
ducted, and paricularly such important
inquines, all the inteiligence agencies help
each other and cooperate with each other.
So, my hon. freend can rest assured that
they will certainly take the assistance of
others also, if necessary, As far as the inq-
uiry being vonducted by the Police is coo-
cerned, | have implicit faith and 1 think,
this will be done in the proper manncr.
1 do not think it would bo possible for me
10 make any sweeping remark that the
Stale Police are Dot competent and this
should be traneferred Lo the Central Polis.
Now the type of police, special polic®
bettalions Or special police compaics tha!
are being raised ars paturally of & differ-
ent typs, They will deal with commund
tiots and are 1o be used for quelliog O™
munal disturbances, At the momen! "‘:
bave these officers from State Police &7
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advantage is that very often, as you know,
they come for some time and then they go
back They are not permanently there so
that they may not develop any vested
interests or they want to remain at that
place for ever,

I can assure the hon, Member that we
are very alert about the whole thing and
regarding the bomb scare and hijacking we
have been taking all the necessary precau-
tions and we have been keeping in touch
with the State Governments and in fact I
have been sending telex messages to the
State Chief Ministers every now and than
and I am glad to be able to say that the
Chiel Ministers respond and thsir reac-
tions arc always very favourable.

PROF. RUP CHAND PAL (Hooghly):
I will not take much time, As you know
I had demanded......

MR. DEPUTY-SPEAKER : You dem-
anded from the Government ?

PROF, RUP CHAND PAL: From you
and through you from him that when this
debate takes place, this calling attention,
at least the Minister of State for External
Affairs should be present and 1 was given
1o understand that at least one Minister of
State in the Ministry of External Affairs
is going to be present But I do not
find the Minister here, This I say because
I could not think that what has happened
in Madras on the night of 2nd August,
the blast, is an isolated event, This is not
to be seen as an isolated event because the
incident has its ramifications,

13 57 brs,

[SHR1 N.K. SHEJWALKAR in the chair]
There are questions that generally arise in
our mind which can be answered, some of
them at Jeast, by the Minisrty of External
Affairs,

I am not at all satisfied with the state-
ment that has been made because there
are speculations—speculations
the incident and sometimes wild specula-
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tions, A question has just now come up
regarding the foreign hand—1 am not go-
ing to repeat—and regarding the role of
the Israeli secret service -Massad' whose
service bas been drafted by the Jayewar-
dene Government, the role of American
agents to whose role references have been
made by people holding high offices in our
government also. Iam not going into
this question. But if you look at this
whole affair, when you are having some
information ? What are the sources 7 1 —
the Press which was allowed to go there
only after 2 p.m, next day. The second
source of information regarding the details
of the incident is the statement of the
Cheif Secretary of Tamil Nadu and the
third is the reports of eye-witnesses and
the fourth is the statement made by the
hon Minister. All these taken together
we find that there are contradictory com-
ments and contradictory news which® can
easily generate speculations and they can
be set at rest by a very, very high level
judicial inquiry and no departmental in-
quiry can satisfiy not only the people of
our country, not only the people's rela-
tions, the kith and kin of the people who
fell victim to it but also the governments,
our neighbour governments who may be
satisfied by the conclusions of only a judi-

cial inquiry. '

14 hrs,

Sir, my first question would be if the
situation so demands whether the Govern-
ment would consider the demand for a
judicial inquiry with wider terms of refer
ence ? Secondly, Sir, many questions hav"
come up, Who has done ? What may®
be the motive ? What may be the
design ? Stories have come up regarding
a fictitious passenger, regarding a brown
baggage and regarding annonymous calls
and also regarding the illness of the Air-
port manager, All these things have come
up. My question is that there was some-
thing unusual that two baggages were un-
claimed and unidentified in the very beg-
inning, Is it not something unusual that
out of 101 passengers who were booked
for that particular Hight 96 passengers had
checked in for security and they had boar-
ded the aircraft, 4 had been waiting and
it has come out from different sources
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that therc was one passenger who did not
turn up for socurity and nor boarded the
plane. This mysterious passeng:r's name
has been alrcady mentioned.  As 10 how
much of it is true or not I am not going
into that question, Butis it not some-
thing unusual 7 If it is Ot unusual how
many such uousual cases had taken place
during the last one year that the passenger
did not himself check in for security; did
not even afier sending the baggage which
ultimately lying unclaimed and unident-
fied. Al these happencd in a situation
when the Central Government has been
sending instructions to all the airporis for
strictest precautions possible  Sir, even
Members of Parliament, known people
and very senior officers are being checked
in 2 detailed maonc* That is good and
for security purposes it should be done
and they are following the instructions of
the Central Government. How is it that
there was a very unusual thing but the
airport’s authorities of Madras did pot
1ake potice of it ?

Sir, my third question is who 1ook the
decision 7 It has come oul that the two
baggages were being carried in a trolley.
The Minister may satisfy the Hoase who
took the decision that it will bave to be
removed ? What was thé mode ? How it
was being removed 7 Who took the de-
cision 7 This is an important thing.

My fourth question is that the Minister
has casually said that public distribution
system had pot been used. 1t has come
out, The Minister can refuteit, 1 am
subject to correction. It has come out
that many women and children were sieep-
ing there because they were tired and were
waiting for the next morning's flight,
While they were aslcep they died. There
was a public distribution system.,,

MR. CHAIRMAN : You mean to say
public address system,

PROF, RUP CHAND PAL: Yes, Sir.
I am sorry. 1 s1and corrected. The pub-
lic address system had not been used, The
question is whether the persons who took
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the decision for removal of those two bag-
gogss in a trolly or any other manner had
also instructed for making announcemenis
through the public address system or not,
And if they had given instructions, whe-
ther those were followed or not.  Ifthe
instructions were pot followed, who was
responsible for that ?. Has the responsibie
lity for failure to use the public address
system been fixed or it has been made a
point in the refercnce for the enquiry,

MR, CHAIRMAN : Unless a decision
is taken by somebody 10 clear the premi-
scs, how will the public uddress system be
used ?

PROF. RUP CHAND PAL : The Air-
port Manager was not there, but some-
body took the decision to remove the two
baggages. Who took that decision ? 1If
he had taken the decision in the absence
of others, whether he had also given inst-
ructions for using the public address sys-
tem to ask the people, waiting or siceping
there, to clear the arrival lounge,

1 do pot think, this unfortunate inci-
dent is (0 be taken as an isolated incident,
I did just pow mention aboul presence of
the Munister of External Aflairs and Home
Mmister, because the Civil Aviation Mini-
stry only is not concerned bere, But have
the concerned authorilios been trying (0
relate the very reccnt incidents at different
airports, and other places minor or major,
as also the recent hijacking as signs of a
total conspirscy T 1 do not know whe-
ther they are prepared to relate these inci-
dents; we cannot treat it just as an isols-
ted event,

SHRI KHURSHEED ALAM KHAN:
1 would just agaio repeat as [ have men-
lioned, that the enquiry will cover all
these aspects and naturally they will g0
into every aspect in detail. Various experts
will also bo associsted with the enquiry
and the comprehensive way ip which the
enquiry is proceeding they will come 0
definite conclusions  As I am mentioned
carlier, sccording 10 the people conduct-
ing the enquiry, they have been able 10
find some very useful clues and they 8r¢



38y Rep. Bomb blast at
Mudras Airport (CA)

proceeding on the basis of those clues, and
trying to unearth the true facts,

I would also like to mention that there
were 97 passengers booked on that flight
and actually 96 travelled, Onbe passenger
who came and booked at the booking
counter did not go to the customs or the
security. The procedure is that if any
baggage is left unclaimed, then the customs
bave to take the custody of that unclaimed
bapgage, They have to keep it in their
custody. Now there are many versions
which are coming in the papers. Once
again I repeat my request and plea to the
hon. members that we should not go by
thc newspaper reports, upless we have
some conclusive proof that whatever has
been stated in the press is really based on
trve facts, True facts will only be knpwn
when the enquiry is completed, which they
are doing at the moment. Now, the papers
have mentioned two things. One paper
has mentioned that the bags were being
carried on a trolley and another stated that
they were being carried in hand, This
also is again a subject of controversy and
1 would not like to give my own opinion.
1 would wait for the findings of the Eng-
viry is being conducted as to whether they
were being carried on the trolley or by
haod.

But tha decision to take them or to re-
move them is taken by the Customs beca-
use unclaimed baggage comes under the
customs custody, | have already menti-
oned about the public address system and
also mentioned that this has been a lapse
and an enquiry is being surely conducted
on this issue also by the State Govern-
ment and the Inquiry which 1 have appo-
inted also would definitely look into the
matter as to why the public address sys-
tem was not used and why there has been
a farure on this account,

Now, as regards security arrangements
at the Airport, I can assure the hon. mem-
bers that this is revised regularly and we
take decisions in the light of the evidence
available, in the light of circumstances that
are prevailiog and accordingly, instruc-
tions are sent and guidelines are sent and
cven the telex messages are scot to the
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Chief Ministers of the States so that every-
body is alert and everybody takes neces
sary precautions and sees that there is no
let-up in these matters, I say that there is
no let-up and we will continue 10 do this,

Then, it is very difficult for me to say
whether there is a conspiracy and whether
the various incidents small or big, which
have taken place, at various places, can
be related to one another and the whole
thing is one big consprracy., It is very

~ difficult for me to say. The Inquiry Offi-

cer will have to come to a decision on that,
Surely they will enlarge the scope of their
enquiry because the scope of the State
Government inquiry is so wide that they
can cover all aspects and if this comes
to their notice, and if they feel that it is
also aecessary to be looked into, they will
certainly look into this,

MR. CHAIRMAN : What about the
fuggage which was not unclaimed, but
after checking in actually, the passenger
did not board ?

PROF. ROOP CHAND PAL : In the
case of forward journey, is it very usual
that such incident takes place ?

SHRI KHURSHEED ALAM KHAN:
At Madras when the passengers check in
and luggage is also checked in, there is a
full drill,  All the luggage will be placed
in Custorus Lounge and the passengers arg
asked to identify the luggage. At the
Madras Airport we had already issued in-
structions that before loading, every bagg-
age has to be identified by the passengers.
Since one passenger did not come to iden-
tify his baggage, this luggage was segrega-
ted and kept separately.

PROF. ROOP CHAND PAL : Is it not
very unusual ?

SHRI KHURSHEED ALAM KHAN :
Nothing is unusual, Every baggage is iden-
tified.

PROF. ROOP CHAND PAL : After
checking in, this bargage was unclaimed
and unidentified and this man did not
come there, Itis a fact that therefore
the luggage was left behind ?
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SHRI KHURSHEED ALAM KHAN :
No inference can be drawn, Normally in
these circumstances, the suspicion is that
there is something like gold, or some nar-
cotics or other things Therefore the Cus-
toms has to handle such baggage.

PROF, ROOP CHAND PAL : So,
there was a suspicion of gold, bashish,
etc., but not of explosives,

SHRI B,V, DESAI (Raichur) : This
Subject has been discussed for the last
1-hour and 45 minutes. and there is
nothmg much left now. In fact, [ do not
have anything to add to all the speeches
already made by my hon. friends But
one or two straight questions | would like
toask. Ina way, they are suggestive,
so that the hon Minister may reply
straightaway and be done with it,

SHRI KHURSHEED ALAM KHAN :
1 have been answering all the questiuns
in such a manoer,

SHRI BY, DESAl: 1 would like
to know whether there is any Interpol in-
formation for the entire South Indian
airporis, regarding these blasts again
being repeated, because what we are
finding in other airports also is that
elaborate arrangements are being made.
They are unusual and very extemsive If
so, the hon, Minister and the Department
should take particular care, so that such
things may not recur. Does he have
that information, or any informafion of
that type 7

Secondly, about compensation. This
is a subject on which 1 suggest that the
Minister should go into details, so that
any compensation for the victims in:ide
the airport is at par with the victims who
die in the air accident. Otherwise, it is
quite unfeir, Suppose after the person
has purchased the ticket, got it okayed
and checked, something happens. Jo the
circumstances, there should be no
har on the Government thinking on
the subject and revising .their rules
and regulations, Although this is not
& question, it is 2 suggestion which the
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hon, Minister can accept here and now,
He should say he will coasider it,

Of course, [ should congratulate the
Goverament for thy outright rejection of
a joint enquiry with the Government of
Sri Lanka, In the tease situaticn pre-
vailing nowadays between the two coun-
tries, and also between that country and
the Indian nationals in Tamil Nadu, it
is very wise on the part of the Govern-
ment to have rejected it outright,

The hon, Minister has sugested that
we should not speculate and thereby esca-
late the seriousness of the situation from
a political angle. 1 very much appreciate
it,

1 have preseated a few questions. |
hope the Minister will agree with me, and
give the replies,

SHRI KHURSHEED ALAM KHAN:
We do not get any information from the
Interpol durectly. May boe some other
Ministry or ageocy gets it. We do get
information from I B., what we Jall the
alert informatica, As s00n as we gel
the alect information, we aleri all our
airports, security staff and the Siatc
Governments, This is the rcason why
all the airports these days have been
working uader alert, Just as the non,
Member had noticed, this alert system
is contiouing, sod it is a continuing
process.

Regarding ecompensation, 1 have al-
ready mentiotsd in answer to mome_r
hon, Member that this fs a very tragic
incident, and we are very sympathetic,
[ shall do whhtever is possible, 1 can
assure the hon, Member that | will do
whatever | cam do,

Another thing is that we have refused
1o sliow any other agency to do the
joint enquiry, But I would like to make
it very clear that it has nothing to d°
with the tense relstionship because We
feel that the incident or the tragedy hss
taken piace on our soil aad, ﬂfﬂ‘f"“-
the law of the land should take 1ts own
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<ourse and our agencies are competent
wneugh to look inte all the aspects and
<onduct as enquiry, Therefore, the ques-
tion ef any outside ageacy dees nmot
arise oaturally,
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MATTERS UNDER RULE 377

(i) Need for starting work en Sadiriadik
Colliery either, by BCCL, or
workers' Cooperative Society er by
any legal agency

SHRI RL P, VERMA (Kodarma) :
Before nationafization of coal industry
Sadariadih  Colliery (P.S. Baghmara,
Dhanbad) was being worked privately,
After 1973 all  non-coaking coal
mines were nationalized. The work-
men of Sadariadih Colliery approached
the custodian of Madhuban sub-area
10 take over the charge who assured
them that he would fook into the
matter. In 1975 the private owner fled
a title suit No. 28 in the Couet of lind
Sub-Judge, Dhanbad who restrained the
State of Bihar and Union of (ndia and
also their agent or representatives from
interfering with the working of the said
collierv, Thereafler the colliery was being
wourked privately by virtue ol various
court orders and eatire coal sale records
were maintained by the BCCL,

in January 1980 the BCCL. took
over with the assurance that the workers
will become the cmployees of B.CC.L.
The pithead coal was lifted by BCC.L,
but workmen were not paid their wages
etc. of Rs. 3 lakh 50 thousond. In
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Decomber, 1986 B C.C.L, instalicd pamps
and started mining operation with other
workers depriving the genuine workmen,
tHence the workmen protested B.C.C,L,
stepped mining operation.

. After direction from ‘'the Swopreme
Coutt the affected workmen approached
the Central Goverament through its va-
rions representatives like ALC(C), R L.C,
{Cy CLL (C) who recommended the case
for consideration 10 the Central Govern-
merk but po decision has been takem as
wet, Colliery YKaramchari Sangh has
claimed the payment of wages etc, from
April 1980 till date, Several starvation
deaths of the families and relatives of
the workmen have occured. Under such
explosive situation, I request the Hon'ble
Prime Minister and Energy Minister to
start the working throughk these 5000
workers either by B.C.CL, or by workers
cooperative society or any fegal agemcy
10 save them {rem starvation.

{i) Demand for a dirett &ir service
between Goa and Kewait

SHRI EDUARDO FALEIRO (Mor-
mugao) © Emigrants from Goa in the
gulf countries have for quite some time
been demanding a direct Air India flight
from Kuwait t0 Goa. There are about
50,000 cmigrants from Goa in the gulf
countries and when thty come home
many of them get stranded at Bombay
airport since Indian Airlines cannot give
confirmed tickets for Goa at the time of
their departure for the gulf countries.
‘They have, therefore,, been demanding
for quite some time a direct air service,
tinking Goa with Kuwait and Dubai,
It may be recalicd that all other States
with sizeable emigrants population to the
gulf countries are linked to those coun-
tries by direct Air India service, Tri-
vandrum, for instance, is linked to
Dubai, Abu Dhabi, Kuwait, Sharjah
and Dharan, 1, therefore, urge Govern-
meat to consider the demand for a
direct air service between Goa and
Kuwait/Dubai sympathetically so that
Mir India may start this flight at the
e arliest,



